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Imported or exported any goods into 
or out o f  Burm a b efore  the 4th 
January, 1948. U nder the same O rder 
no firm  shall be registered or continue 
to be registered unless at least 50 per 
cent, o f  its staff w hose m onthly em olu 
m ents are less than K yats 500 are 
citizens o f  the Union o f  Burma.

M any foreign  firms or  individuals, 
including Indians, doing business in 
Burma w ho are not qualified for  regis
tration under the Burm a Companies 
A ct are likely  to suffer under the new  
Regulation.

(b )  The G overnm ent o f  India 
(through the Embassy o f India, 
R angoon) m ade an approach to the 
G overnm ent o f  Burma on this subject, 
but no final rep ly has yet been received 
from  that Government.

Salt Production
*284. Shri Bibhutl Mishra: W ill the 

M inister o f  Com m erce and Industry
be pleased to state the steps so far 
taken by Governm ent in order to im 
plem ent their target for the production 
o f salt during the Second F ive-Year 
Plan?

The Deputy M inister o f  Com m erce 
and Industry (Shri Satish Chandra):
In order to achieve the target o f  p ro 
duction o f  ten crore maunds o f  salt 
per annum by 1960-61, Governm ent 
have decided to take the follow ing 
steps:—

A. Private Salt Sources.
(1) Issue o f more licences to private 

manufacturers.
(2 ) Tapping new sources in Bengal 

and Assam, w here production is low  
at present.

B. Governm ent Salt Sources.
(1) Use o f  sub-terranean brine at 

Sam bhar by digging additional pits 
and percolation canals.

(2) Construction o f  additional pens 
at Sam bhar Lake.

(3) Sinking o f  shafts at Drang 
(M andi).

(4 ) Expansion o f  the condenser* and 
crystallisers at M aigal (M andi) to  
utilise m ore brine.

(5) Construction o f  new  chambers.
and tunnels at Gum a {M andi).

Permanent Liability Camps
134. Shri A . C. GuUfc: W ill the M inis

ter o f  Rehabilitation and M inority 
A ffa irs be pleased to lay a statement 
showing:

(a ) the names o f  perm anent liabi
lity camps in W est Bengal, Assam and 
Tripura;

(b )  the num ber o f  displaced persons 
in each such camp;

(c )  the total amount spent on relie f 
and administration for  each camp with 
per capita and per fam ily grant;

(d )  the num ber o f  displaced persons 
staying there over (i) 1 year, (ii) ov er
2 years, (iii) over 3 years, ( iv )  over 4 
years, (v )  over 5 years; (v i)  over 6 
years;

(e ) whether any w ork or training is 
provided in these camps;

( f )  if  so, the num ber engaged each 
year and the post-training scheme o f 
rehabilitation; and

(g ) how  many families have been 
settled each year in gainful occupa
tion?

The M inister o f Rehabilitation and 
M inority Affairs (Shri M ehr Clutnd 
K hanna): (a ) to (g ). The inform ation 
is being collected and w ill be laid on 
the Table of the Sabha in due course.

(d ) This will need a detailed census 
in each camp and the tim e and labour 
spent in collecting the inform ation w ill 
not be commensurate w ith the results^ 
likely to be achieved.

Displaced Persons o f  East Pakistan
1S5. Shri A . C. Guha: W ill the M inis

ter o f  Rehabilitation and M inority 
Affairs be pleased to state;

(a ) the num ber o f  camps and homes 
as also the num ber o f East Pakistan




